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O R D E R 

 

 The case has been brought before us with the request that the court 

fee for filing the appeal be exempted in the interest of justice.  We have 

considered the submission, but we find that we have no power to waive the 

fee under the Appellate Tribunal for Electricity (Form, Verification and the 

fee for filing an appeal) Rules 2004.  The application for waiver of fee is 

accordingly dismissed.  

  
 
 
(Mrs. Justice Manju Goel)          (Mr. H.L.Bajaj)              ( Mr. A. A. Khan)         
Judicial Member                    Technical Member        Technical Member   
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